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0 power to remove difficulties:- Jf any difficulty arises |
In giving

w2/ rovisions of this Act
effe o to any other enactment for the ﬁmoef Z}ggngnmg (ained /;'"
/CE, the

his ' '
me  ament may, @s OCCasion requires, by order direct that thys Act shall

G‘o[/é’f od .

) ch period as may be specified in th

ing SU _ e order but not j
gey(?”d the expiry of /;‘WO years from the commencement orde;(ftce n/i/alflig
effect subject to such adaplations whether by way of mod/‘/%cat/'one

*ition O omissions as it may deem to be necessary and expedient”.

_ cection (1) of section 45 of the Munici :
EAS, ub seF . of nicipal Corporation Act, 2000
WHE'Ees for appointment of the Commissioner of the Municipal Corporation

oVl .
ihreads 25 under:

Y5, Appointment of Commissioner:- (1) The Government shall, by
in the Government Gazette, appoint a Class 1 Officer of the

notificatior, _ ;
Govemmem‘ paving a service of not less than fifteen years, as the

commissioner of the Corporation”.
5 vide notification S.0 271 of 2022 dated 03.06.2022, the

dfficulty in giving offect to sub—section (1) of section 45 of the Act
was removed by insertion of a suitable proviso, which was deemed to come into

mew.ef. 01.01.2021 for a period of two years or till itis revoked.

W WHEREA

eriod of the said S.0. Notification has expired by efflux of

ine on 01.01.2023 and a difficulty has again arisen in giving effect to sub-
sction (1) of section 45 of the Act, as the stipulation of having service of ‘15
s of experience as envisaged therein wil lead to administrative
tffcutes resulting in- affecting smooth functioning of the Corporations and

Yoiiding better services to public at large.

IND WHEREAS, the p
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n exercise of powers conferred under Sect

o ! ion 427 of the Jammuy
owtheria Unicipa' Co|rporat|on Act, 2000, the Government hereby makes the
it ‘-
ashﬁ;| order, "ameY
W
fll? +1a and commencement: - [
1+ title ' er - - (1) This order may be call
iz Js:rgmu and Kashmir Municipal Corporation (Removal of Dif¥iculties) e(gjrdtgre
2023

) It chall deemed to hav_e come into force w.e.f 01.01.2023 and shall
“emain in force_for a perlod- of two years or tj it is revoked by the
government, whichever is earlier,

) pemoval of Difficulties:- The difficulties arising in giving effect to the

provisions of section 45 of the Jammu and Kashmir Municipal Corporation
Act, 2000 have been removed in the following manner namely:-

In section 45, after sub- section (1), following proviso shall be inserted
namely:-

“provided that notwithstanding anything contained in subsection (1), the
; Government may appoint any suitable officer as Commissioner of the

Corporation, irrespective of his service experience, for the smooth
functioning of the Corporations”.

By order of the Government of Jammu and Kashmir.

Sd/-
(Dheeraj Gupta) IAS
Principal Secretary to the Government
Housing and Urban Development Department

No. HUD- LSGOSMC/89/2021(C No.97681) Dated:o9Y .01.2023
- Copy to the:

All Financial Commissioners.

All Principal Secretaries to the Government.,

All Commissioners/Secretaries to the Government

Divisional Commissioner, Jammu/Kashmir

All Secretaries to the Government.

Municipal Commissioner(s), JMC/SMC

Special Secretary to Chief Secretary, J&K.

. Deputy Commissioner, Jammu/Srinagar with the request to affix this
notification in his/ her office.

General Manager, Government Press, Jammu/Srinagar for publication in
the Gazette Notification.
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, ecretary to Advisor (B) to Lieutenant Governor.
0 pr@vate gecretary to Chief' Secretary, J&K.
15 pr!vate cecretary to Principal Secretary to Government, Housing and Urban
12.Pr opment Department.

€ harge, General Administration Department.

ite In-C _
13 obsite Incharge, Housing and Urban Development Department.

14 c.0 file (w.2.¢.C5)

| .

Additional Secretary to the Government,
Housing and Urban Development Department

Scanned with CamScanner



